
THE HONOURABLE SRI JUSTICE K.SURENDER  

CRIMINAL APPEAL No.511 OF 2023 
 
JUDGMENT: 

 
1. The State is aggrieved by the acquittal of the accused for 

the offence under Section 395 of IPC.   

 

2. Learned Sessions Judge acquitted the accused on the 

ground that none of the prosecution witnesses identified the 

accused and the prosecution failed to examine the injured 

persons.  No property was seized from the possession of the 

accused pursuant to their alleged confession to be admissible 

under Section 27 of the Indian Evidence Act.  In the event of 

none of the witnesses identifying the accused and when there 

are no seizures, the Court has no other option but to acquit the 

accused. There are no grounds to interfere with the order of 

acquittal. 

 
3. Accordingly, Criminal Appeal is dismissed.   Miscellaneous 

applications pending, if any, shall stand closed. 

 

_________________ 
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